
BY CIRC~TI.qN

CENfRALAIl\1INISTRATIVETRIBUNAL,ALl.J>HABAl B~CH,
hllAHPBAD•

Dated: Allahabad, the 30th day of July, 2)01.

Coran: Hon'ble Mr. S. Dayal, ItM

Hon'ble Mr. Rafiq Uddin, JM

REVIEWAPPLICATIONNO. 24 OF :.;n01

On behalf of

Canmandant,

Central Ordnance Depot,

Cheok i, All ahebed,

• . • . ~plicant

IN ,
.~

REGISf BRED0. A. NO. 1331-Q.Ll:993

All ey Yaseen,

C & 0/2152 Mazdoor Stock Taking Branch,

Central Ordnance Depot, Cheoki, Allahabad

son of Mohd, Haroon,

r/o village & Post Office Dandupur,

District Allahabad.

• •.• ~plicant

Versus

1. Union of India through Director,
General Ordnance Branch,
Azmy Htl, New Delhi.

2. Officer In-charge, Army Ordnance
Co.rps (Records) Secunde rab ad.

3. Ccmnandant, Centllal
~Cheoki' Allahabad.

Ordnance DePot,

• • • • Resp onderres



2.

_O_R_ll_E_R_ (BY·CIROJLATION)

(By HonI bl e Mr. S. Dayal,PM)

This Review Petition has been exanined by
us under rules of circulation.

2. The applicant in this review petition was
re spondent ih the 0. A. ~

3. The narration in revie.v petition reads
as if the respondents consider the review as'tl,...t.. .&.

second opportunity to present ~~case. The
purpose of review is not to furnish a second
opportunity to the parties to state their case
on merits after the jJud~ent has been pronounced.
The purpose of ~view is only to correct any errOr
which is apparent on the face of record or peDnit
introduction of new facts, which have vital bearing
on the case and were not available to the parties,
de sp Lte due diligence at the ·tjme they had presented
their case earlier.

4. In the instant review petition, the applicant
who was respondent earlier has sought to justify
the actico of the respondent in operating only a
part of the select-list draNn by the respondents
earl ier by ignor ing candidates zecomnended at
Sl.Nos. 1, 2 and 3 in the select list and supporting
the appointments already made to candidates, who
were at Sl.Nos.4,5 and 6 in the select list. Wehad
found such an action of the respondent totally
arbitrary.

5. Wefind that this review peti tionis
without any merit. Since it has delayed the

,l confblnent of benefit granted to the applicant
in the O.A., we direct the respondent NO.3to
pay Rs.1,ciJo/- to the applicant by way of
conpens at ion.
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